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or anything like that, and that balance will have to be done by this Parliament. 

SHRI SITARAM YECHURY: That is why we are requesting you to 
cooperate ...(Interruptions)... 

SHRI ARJUN SINGH: You are asking me to cooperate! 

SHRI SITARAM YECHURY: I mean the Government, not you. 

SHRI ARJUN SINGH: Well, I think, we leave that matter out, Sir. In 
whatever way it is achieved, let us all collectively do it. 

Tribals residing in forest lands 

*342. SHRI MATILAL SARKAR: Will the Minister of TRIBAL 
AFFAIRS be pleased to state: 

(a) the number of Tribal families residing in the forest lands in different 
States, for which they have not been given the order of settlement; 

(b) whether these families are allowed to use the non-timber forest 
produces for their livelihood; 

(c) whether Government propose to give these families the right to the 
forest in consideration of their age-old adaptation to the forest-life; and 

(d) if so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. KYNDIAH): (a) to 
(d) A statement is laid on the Table of the House. 

Statement 

(a) Demographic details in respect of people residing on forest land are 
maintained by the respective State/Union Territory Governments. 

(b) The Indian Forest Act, 1927 provides for determination of traditional 
rights of forest dwellers over forest land and to exclude such areas from the 
area to be notified as Reserved Forest (RF). It also provides for determination 
and grant of traditional rights over use of forest produce in lands declared as 
RF. In addition, the Ministry of Environment and Forests has requested the 
State/Union Territory Governments to assign ownership 
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of Minor Forest Produce to Forest Dependent Communities vide letters dated 
11.8.2004 and 1.9.2004. Further, the Provisions of the Panchayats (Extension 
to the Scheduled Areas) Act, 1996 provides for endowing Panchayats at the 
appropriate level and the Gram Sabha in the Schedule V areas specifically 
with the ownership of minor forest produce. 

SHRI MATILAL SARKAR: Sir, part 'a' of the question is not answered. 
We are not supposed to ask the State Governments or the State Assemblies 
for the answer. We have to get the answer from here only. So, part 'a' is not 
answered. My first supplementary is, the Indian Forests Act, 1980, does not 
vest in the dwellers the forest rights and right of occupation of the forest land. 
That is why eviction has already taken place from 1.52 lakh hectares of land 
in different States. I would like to know whether the hon. Minister wouid 
kindly inform the House what the reason is that the Scheduled Tribes 
(Recognition of Forest Rights) Bill, 2005, has not been placed before the 
House for consideration and passing. And, what is the secret that it is getting 
so late? 

SHRI P.R. KYNDIAH: Sir, there are two parts of the question raised by 
the hon. Member. The first part relates to the Ministry of Environment and 
Forests in relation to the Forest (Conservation) Act, 1980. On this, the 
Ministry of Environment and Forests has issued guidelines, I think, he would 
be aware, on 18.09.1990, for verification of claims of traditional forest 
dwellers over forest land, and survey of encroached lands to be carried out by 
the respective State/Union Territory Government in the manner as provided 
in the Guidelines. That is the first part of it. The second part, which is more 
important, relates to the Scheduled Tribes (Recognition of Forests Rights) 
Bill, 2005. The Bill was introduced in Lok Sabha in 2005. And, after the 
introduction of the Bill, it was decided that we had the Joint Parliamentary 
Committee of both the Houses. In the meanwhile, the Report of the Joint 
Parliamentary Committee had come to us, and we are examining the 
recommendations, which process is continuing now. It is being looked into 
by the Group of Ministers headed by the Minister of Defence. So, this is the 
position. We are in the process at the level of the GoM to consider it. That is 
why it has not come yet. 

SHRI MATILAL SARKAR: Sir, my second supplementary is this. A lot 
of tribal people have been evicted so far and different State Governments, 
particularly, the Government of Tripura, had to stop rehabilitation work 
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owing to the prohibition imposed by the Supreme Court on the basis of the 
Indian Forests Act. So, whether the Minister would kindly let the House 
know if the evicted forest dwellers will be given their lands. What is the 
decision of the Government in this regard? I would like to know whether the 
State Governments are trying to rehabilitate tribal people in the forest land 
and whether this process has been halted by the hon. Supreme Court. What is 
the Central Government going to do to help the State Governments in this 
regard? 

SHRI P.R. KYNDIAH: The Ministry of Environment and Forests, as I 
said earlier on 18th September, 1990 issued six circulars for settlement of 
disputed claims of tribal people. As per these circulars, this is important, pre-
1980 encroachments on forest lands are considered eligible for regularisatton, 
provided they are recommended by the State Governments. The State 
Governments have certain eligibility criteria in accordance with their local 
needs and conditions. So, this is the process that we do. But there is one good 
thing that they have done. The Supreme Court by its order dated 23.11.2001 
made the process of regularisation of encroachment in forest areas more 
stringent. But, at the same time, it is a fact that the Ministry of Environment 
and Forests has also issued directions to the State Governments and the 
Union Territories on 21.12.2004 not to evict tribals and forest dwellers, other 
than ineligible encroachers of forests land. This is important. 

SHRI MATILAL SARKAR: Lots of people have already been evicted 
and they have not been rehabilitated. They are under the open sky. What will 
happen to those people? I would like to know particularly when this bill is 
coming. 

MR. CHAIRMAN: Please, take your seat. that is enough. Let others ask 
qeustions. 
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� �� � � ���� � �� � ��%� ����� � #�� /� 



��	 �� ���


 .. Please take your seat, 
...(Interruptions)... Let him reply. Please take your seat. Let the Minister 
reply. 
�

� ��% $ ��� ��� � ���9	����$/�� �q�#q	#q�	������7���r ���)��



��	 �� ���
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��	 �� ���


 

SHRI PR. KYNDIAH: I fully share the concern of the hon. Members; and 
I want to say that I am with them on this. The only problem now is, we are 
still considering it very, if I may use the world, furuously how to come to a 
clear-cut Bill, as recommended by the Joint Parliamentary Committee. 
...(Interruptions).. 

SHRIMATI BRINDA KARAT: Sir, I had been nominated to the JPC by 
my party along with many of the other colleagues who are present in the 
House, who were all Members of the JPC. We had 100 representations. We 
had listened to all the five Ministries which had been involved. Over 45 
direct representations had been made to the Committee. 

MR. CHAIRMAN: That is there in the Committee Report. 
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�No, no 
please understand. Let me appeal to the ruling party that your own people are  
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very much involved. It is chaired by a Congressman, Sir, ���/��huvliukf����
�����'��
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SHRI C. RAMACHANDRAIAH: Why are you unable to clear it? 
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take your seat. ...(Interruptions)... 

SHRI AMAR SINGH: Sir, this GoM is management by postponement. 
...(Interruptions)... it is management by postponement. ...(Interruptions)... 
MR. CHAIRMAN. Please take your seat. ...(Interruptions)...�+��%I�K /�� ��	�#�
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SHRI C. RAMACHANDRAIAH: Sir, they have got vested interests. 
...(Interruptions)... 

SHRIMATI BRINDA KARAT: Let him give a time frame. 
...(Interruptions)... 
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� Please take your seat. 
...(Interruptions)... 

SHRI C. RAMACHANDRAIAH: You have got vested interests. It is not 
because of lack of clarity. It is because of vested interests. (Interruptions).. 
You are talking about aam admi. (Interruptions)... 
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SHRIMATI BINDA KARAT: Let there be a time-frame. 
...(Interruptions)... 
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�+��	#���	��'�let the Minister reply. 
Then put your questions. ...(Interruptions)... 

SHRI P.R. KYNDIAH: Sir, there is no denying the fact that we are today 
trying to expedite this matter and, in fact, only recently we have consultations 
on how to go about it. There are some basic issues invovled. Firstly, the Bill 
which I had introduced is tribal-focussed and is meant to give tribal lands to 
the deprived tribals. This is the focus. There is another issue which has been 
brought out. It is to include the non-tribal communities. ...(Interruptions)... 
Just a minute. ...(Interruptions)... 

� ��� � ���� ���+��%I�K /*�/�����; ���'���D����������+��#�
�> �	����D��������* 

...(Interruptions)...What is the opinion of the Government about the JPC 
recommendations? ...(Interruptions)... 

SHRI SHAHID SIDDIQUI: Please, don't mislead the House. 

SHRI P.R.KYNDIAH: This is not misleading. I am just saying the fact. 
The fact is that the Bill which I introduced was the Scheduled Tribes 
(Recognition of Forest Rights) Bill. This was the Bill ...(Interruptions)... 
�

� ��! �" �	 �" � ���� �q�#q	#q���	��$/�%��?�@ #J�

� ��� � ��� �� ��' �� ���+��� ��%�
�������� �*�N	��,���%�$
����J�



��	 �� ���



 

SHRI AMAR SINGH: Why was the JPC formed? ...(Interruptions)... Why 
did you send it to the JPC? ...(Interruptions)... 
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SHRI S.S. AHLUWALIA: Why did you form the JPC? ...(Interruptions)... 
Why was it sent to the JPC? ...(Interruptions)... 
�
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SHRI MOINUL HASSAN: Sir, what is his reply to your question? 

...(Interruptions)... 
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SHRI P.R.KYNDIAH: Now, as I said, Sir, the fact remains that, whatever 
be the recommendations of the Join Parliamentary Committee, it will include 
the non-tribal forest dwelling communities. This is the issue that the we are 
discussing today. That is why it is delayed because whether it should be tribal 
focussed or whether it should be forest dwelling communities focussed. 

SHRI BRINDA KARAT: Sir, he is misleading the House... 
.(Interruptions)... He is misleading the House on the tribal issue. 
...(Interruptions)... Sir, please give me a chance to speak. ...(Interruptions)... 
Sir, he is misleading the House. ...(Interruptions)....� �� � ��	$#G � ��� ���� �'�
��3 	���*��



��	 �� ���



 

MR. CHAIRMAN: This question is postponed for tomorrow. I hope the 
Minister will take cognisance of ...(Interruptions)... This question is 
postponed for tomorrow ...(Interruptions)...� ,��� �� �$� +/)�*��




��	 �� ���



Mr. Minister, 

†[ ] Transliteration in Urdu Script. 
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you come prepared for all these things. Now question no. 343. 
...(Interruptions)... 

SHRI H.R.BHARDWAJ: The Minister is not being allowed to answer the 
question ...(Interruptions)... 

MR. CHAIRMAN: I will allow him to answer the question tomorrow. 
...(Interruptions)... $y�����:; �����& 
 #�� ��%�
���4�@ #��$y�����:; ��	��%��9	�
,��-. �����%�������	���$#�� /�����9	�,��-. �������> �N��= ����G :�� �����5 �����
. . ����)#*�
 

SHRI H.R. BHARDWAJ: I think that would be appropriate. I will take 
only one minute. I would give some information to the House. This Bill has a 
point whether you allow non-tribals to occupy ...(Interruptions)... 

SHRIMATI BRINDA KARAT: Sir, they are misleading the House. 
...(Interruptions). 

MR. CHAIRMAN: Please take your seat. ...(Interruptions). Please take 
your seat. 

SHRI V. NARAYANASAMY: Sir, the Minister is not being allowed to 
speak. ...(Interruptions). 
�

� ��� �� ���� �	 *+ ������	��������/��	�b ����'*��



��	 �� ���



��	��������	�b ����� ��'��




��	 �� ���



��/�����; ��/�����; ��s$#� ��



��	 �� ���



�

MR CHAIRMAN: Please move for Half-an-Hour Discussion. 
...(Interruptions). 

� ��� �� ���� �	 *+ �������������4*��



��	 �� ���



 . Sir, what I am requesting you is 
that you allow Half-an-Hour Discussion tomorrow. ...(Interruptions). 

� ��� � ���� ����'��������'��$��� �,��-. ���



��	 �� ���



���'���+����%
���������
�$��� �,��-. ���



��	 �� ���



 

SHRI V NARAYANSAMY: Sir, they are not allowing the Minister to 
answer the question. ...(Interruptions). This is not fair. ...(Interruptions). 

� �� � � ���� � �� /�� ���; �� /�� ���; ��+�� %I�K /�� %I�K /�� %I�K /*� s$#� � %I�K /� z #�
�����Q 	��#� � 



��	 �� ���



� ��$��� � ,��-. �� ��> � N�� = ��� �G :�� ����� 5 �����
�$���� �/)�*�



��	 �� ���
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� ��! �" �	 �" � ���	���+����5 F$)�� #��'��+��#�5 F$)����%�� ��� ��



��	 �� ���



�
�

� ��#� 
#� 
� � �$ ���$ 	 ��� ��+������ �5 F$)�� #��'��	�������� �	��$��$��$���
� �/)��� 7	��� %�� � ��> � N�� = ����#� %�
������ 	��+?J�,

��	 �� ���,,� � ��> � N��
= ���	����D���4����$
�������������D���4����$
�*� �,

��	 �� ���,,� �9	�	��$�
��� � %� +���� /�� %��� 5 F$)� ��� � #���� 7	��� & ��G ��; � �I	�� ��� 	�
�� �'*��
,

��	 �� ���,,�
�

� �� � � ���� � �� ��> � N�� = ��� �G :�� �*� ,

��	 �� ���,,� � � ��$#� � �� ,��-��
��:; ���G ���
���'*� �,

��	 �� ���,,� � & %�& )��+��& 
 #���D�	�����. ��
���'��
����4�
��$�)�*�9	�$/��'���
���������,��� ����> �N��= ����G :�� �����5 ������$�+/)���
�� a�+/�7	�������D/��$�����	%�� :
H
��������)�*�
�

� ��! �" �	 �" � ���+��#�5 F$)������������,

��	 �� ���,,�
�

� �����	 �% �- 	 �������> �N��= ����������
��9����������I��,

��	 �� ���,,�
�
MR. CHAIRMAN: Why are you wasting time? Let the question come 

tomorrow. Let the Minister reply to it. Question No. 343. 
 

.  / ���0 ��% �� / ��1�% ��� � / 2�
�
� { ^|^q������ ��� 3� ��$ �$ ��3����† 

  � �� � ��4*� ��% ��	 5����  
 
 �,������$��/���%�$�����	���L #��� �%
�����#�� ������)������
�

}�~ +�)���8 #����C�
�0���#���������)��,��E,����I��

}H~ ��� ������
���+�)���8 #����C�
��R ��	������/�����������#��'��

})~ +�)���8 #����C�
��R ��	������0�����(�
��� � ��
����������

�� ���� �������'���R ��

}O~ ,��� +�)���8 #� ���C�
�0�� 	�� � ��� � R �� %�$� ����� � ��� ��5 " �

& �
 ����������C�
 #�	���	�������$���� �
���'J�

� ��$ ��# � �6�$ ���% �� ��  7 �$ 	 � % ����8	 ��  7 �� }z #�
#���Q ����. [� �#~� �� }�~�	��
}O~�����Q �	� ������;$����(:
�
��'*�
 
† 	
������� �(-��z #���
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